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A.b8tract 0/ tl,e ProceedlnQ8 0/ tl,e OOlmcil 0/ tile Gooern,or Gcncral of India, 
a88embled for ti,e p"rp08e of "'(lle;""9 Law8 a/Ill ReQzeZatuJIJ. fmde,' the 

. pl'oDillol1B of tiw Act of Pt.ll'lulnumt 2:1. ~ 25 Pic., cap. 67. 

The Council met at Government House on Friday, the 11th March 1870. 
PItES.ENT: 

His Excellency the Viceroy and Governor General ot India, x. P., G. C. S. I., 
presiding. 

nis Excellency the Commander.in~Chief, K. C. D., G. C. S. I. 
}lnjor Gencml the lIon'bIe Sir H. M. Dumnd, c. D., K. C. S. L 
Tile Hon'ble John Strochey. 
'1'11e non'hle Sir Richard Temple, K. C. S. I. 

'1'he Hon'hle J. Fitzjames Stephen,·Q. c. 
'1'he Hon'blc D. Cowie. 
Colonel the Hon'blc R. 8trac)lcy, c. S. I. 

'1'he lIon'hle Francis Steuart Chapman. 
The IIon'ble J. R. Bullen Smith. 
The Hon'ble F. R. Cockerell. 

FE1IALE INFANTICIDE BILL. 
TIle IIon'ble MR. 8TRACHEY presented the Report of the Select Committee 

on the Bill for the prevention of female infanticide. 

INDIAN WEIGHTS AND MEASURES BILL. 
Colonel the Hon'ble R. STRACHEY applied to His Excellency the President 

to suspend the Rules for the Conduct of Business, to enable him to introduce 
the Bill to regulate the Weights and Measures of British India. He said that 
he made this request to render possible what he feared would otherwise hardly 
be the case, the passing of this measure before the Government of India left 
Calcutta, if it should be approved by the Council aftcr the detailed considera-
tion which they would be asked to give. 

Tho Bill was very simple in its form, and its object was to give effect to 
the conclusions of the Government of India on the general question which hn.d 
now been before the public for more than a year. The Council would, he 
thought, be fully as able to discuss the principles of the Bill today 88 they would 
have been had the longer period· usually allowed elapsed since the Bill was 
in the hands of the members of the Council. 
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He might mention that it was the desire of the Agency of the East Indian 
:,~J~~,gi~Y J~~JIlP!lllY Jo ~optthe new unit of weight on the opening of the Chor~ 
:' Liiu~ ,~way, w~ioh might be expected to take place towDords the end of tho 
~!niDg~l.eason •. The opening oftbis line would necessitatethere-arrnnge-
r.~~t ,C?! .' tl}e wh~~e. ot .the .' oharges for goods sent between Howmh and the 
~~~8tations above the end of the new line, and new tables would have to be pro-

,. "" •. "liIQ:,'~n ~lIW:"""''f.,.'' '. ' 
~~oonSeq~~~..:~~~ ~ge!lcy ,!isheq tQ Wilke 1;11e cllange as far as possi-
ble~~i~r.l!,:~p~g,j~e ~e ~ew tu.rift', the ~n of 1,000 kilograms 
88 thiCu:Ni~~hi~~~ ,~~g~, ~~ to be ~4e. ,~t ~as evidently desirable 

',., re new .weights shoUld, if possible, be authorised by the legislature before 
'. h:Y""were' adopt;eci'by 'the Railway C~mpDoIly, and it was therefore desirable 
····tiiii.t iholaw should be~'passed before the Government of India returned to 

Calcutta. 
It would, he thought, be generally considered that a Bill relating to the 

weiglrts and measures of India' should. be fully discussed by the non-official 
members of this Council, as well as by those members who represented Madras 
and Bombay, and the Government would be reluctant to deal with such 0. 

measure at Simla. 

If the Rules were not suspended in the present ca.c;e, he feared that the 
time left for the consideration of the details of the-Bill would be 80 short, and 
,!,ould come into a period when the attention of the Council would necessarily 
be given to other CJ.uestions of great importance, that there was much danger 
that the Bill could pot be passed at all before the Government left Cnlcutta. 

. The President declared the Rules suspended. 

Colonel th~ Hon'ble R. STBACHEY then introduced the Bill and moved that 
it ~e ref~rled to :aSelect Committee with instructions to report in 'a fortnight. 
He said that, after the explanations that. he before had the honour to offer on 
the subject of the. Bill, he need' not deto.in. the CoUncil with many remarks on . ...., ... 
the present occasion. The first object of the Bill was to declare; in an 
authoritative manner, the determination of the Government of India that 
certain new weights and measures should eventually be received as the e~tab­
lished weights and measures of the country. These weights and measures, 
it would be Been, were to be based on the units of the metrical system. But 

, consideri~g the difRculty of accomplishing any fundam~nto.l change in Buch 
matters otherwise than gradually, it had not been thought desirablo to aftlrm 
t?at . the precise. system of weights and measures commonly known as .the 
metrical system should be adopted in its entirety, and it was left to the dis-
cretion of the Government of India to declare, 'from time to time, what the 
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preciso denominations and magnitudes of the authorized weights and measures 
were to be, subject to the proviso that they should all be based on the metrical 
units. In like manner it would not be required that the sub-divisions of all 
the new weigllts and measw'es should necessarily be expressed in decimals, 
though Do preference would be given to decimal divisions, if it was thought 
pl'acticable to ensure their adoption. Thc formal declaration by the Government, 
under the provisions of a legislative enactment, that it had adopted the resolu-
tion to accept such Do system of wcights and measures to the exclusion of all 
others, would, he ventured to think, bc one of the steps most likely to bring 
about Do spont:meous oooption of the new system without o.ny pressure under 
un obligatory law. Until the Government had pronounced in an unmistakcnble 
\"ay its intentions, it was not to be expected t1l3.t persons engaged in trade 
would run the risk of supplying themselves with new weights or measures, 
and o.dopting t.hem in their business. when some fresh declaration of the Gov-
ernment might, at some future time, render them all useless. He (CoLOYEL 
S'rRACIIEY) looked confidently therefore on the declaration on this point ,vhiello' 
the Bill contained as being likely of itself to do a great deal towards the ultimate 
general adoption of the now system, and in fact to make practicable, o.t no very 
(listant period, the application of the other .parts of the Bill, first in the larger 
towns, and subsequently and by degrees In the country genernlly. The Bill 
made 0. distinction between weights and measures. No power was taken to 
require the compulsory use of measures excepting in Government offices, 
nnd by municipal Bodies and Railway Compa.nies. The compulsory powers 
nffecting the general public ooly referred to weights. This distinction was 
made in accordnnce with the conclusions of tl1e Government thnt it was 
not desirable at first to deal with anything but the weights of tho country, the 
use of which, in the transactions of everyday life, stood on 0. totally di1l'erent 
footing to the use of measureR. As regards the Government depnrtments, of 
course it would have been quite optional with the Government to detel'mine nt 
any time what weights or measures thcy should use, without legislation, sup-
posing that legislation hnd not been thought desirable on gencral grounds. 
Bllt, for the reasons he had already given, it was very expedient to show 
what the intentions of the Government were, and to p1eclge the Government to 
moye, when it thought fit so to do, in a certain direction o.nd no other. The 
Bill therefore declared thnt the Government might, when it thought fit, require 
the use of the new weights and measures by nIl Government departments. 
It had been thought proper to denl with municipal offices in the same way 
as those of the Government. In fact, in the majority of case.'!, the influence of 
the Government would no doubt have sufficed to ensure this without alegism_ 
tive provision for it. But the same argument applied to such cases ns in tho.t 
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-~fGovemmeDi departments,' and these municipal bOdies, whei:l not'directly _ 
:: '"',,, ",; ·~·undeJ.\ Government influence to suoh an extent aa would have ensured their· 
: . _ acoeptance pf the wishes of the Government. might reasonably be looked to &8 

;, ,.~"'~\IO~bcnmd~to .. give ·the Exeoutive Government all practicable help in eo.rrying 
;1 ~~~outT~great 'publio' improvement ~such as 'that which this lUll contemplated. 
\1 .'~f;.;n:~~'· " • ',CompaDiei'had been included with the Government and 

;~[~~:.! ~'~""~:~~fo~".jmiiaj.'r.;uons to those he hadjuat explained. But m 
.. _.",_~,,_._. . ill' addition,lm obvious pressing necesaity for establishing 
.yr~~f~1;;iill.' tJlelreightl'tliij)'i&e4. He (OOLON:IL S'l'lU.OBlllY) was glad to say 

."r.=;;~:;;::,:~.~~:~ ~9~ . th~segrea.t ~d urlluential lx>dies had most cordially accepted 
. pNpos&18 of. the Government of India, and, as he had already stated, the 

Oompany in: which Calcutta was most interested-the East Indian-hn.d even 
outrun the Government in its desire to co-operate in the difticult task of intro .. 
ducing uniformity into the weights of the country. He was gInd to have this 
opportunity of expreBSing the special obligations that he felt were due in this 
matter to the Agency of the E~t Indian Railway Company, and in particular 
to their able Chief Engineer, Mr. Sibley, and to Mr. Cecil Stephenson. 

Although the Government had. not yet taken any resolution in respect to 
the adoption in any of its departments of any of the new measures. it WD,S 

probable that the convenience of the department with which he was himself 
specially connected, that of Publio Works, would before long lead to the adop~ 
tion of the metre as the unit of length for the purposes of that department. 
If this wns done, it would be an almost necessary consequence tha.t the Rail. 
way Companies should follow the same C01l1'&e. He might mention that he 
had consulted the heads of all the Engineering Departments of all parts 
of India, including the Railways, and that, while three-fourths of the officers 
consulted expl-essed "an opinion that the simultaneous adoption of the metre 
and kilogram as the units of length and weight was advisable. only one-fourth 
opposed that conclusion, and of these several opposed any change. He thought 
that, o~ such a subject, so large a preponderance of opinion might be received a& 

conclusive, at all events of the certainty that any decision of the Government 
to adopt the metre D.8 the unit of length for engineering purposes would be 
well received and cordially responded to. As he (COLONEL STRACHEY) before 
observed, it WILl only in the case of weights that the Government desired to 
obtain any compulsory powers. The Bill provided that, when the Government 
hoo. satisfied itself by a ~ocal public enquiry that the adoption or the new 
weights in any locality was expedient, it might be ordered. A power was then 
given to inflict small fines on persons ~g weights other than those authorized. 
Also a power was given to search for unauthorized weights. This was the 
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whole of the compulsory portion of the Bill, and the power of inflicting such 
fines was limited by n proviso thnt it must be proved, before n Mnviction took 
piace, that the nuthorized weights were procurable for snle nt the time and plnce. 
The rest of the Bill might be described in geneml terms D.S mnking provi-
sion for a proper system of verification and inspection of weights and mea-
sures. Experience had everywhere proved that, to ensure proper correctness in 
the weights and measures of any country where weights and measures wer~ 
regulated by law, a system of verification and inspection wu.s essential. Th~ 

verification under the Bill was proposed to be extended to balances D.S well ns 
to weights. No doubt a considerable length of time must have elapsed before 
the provisions of this part of the Bill could be put into oPAration in a SYF-

temntio manner over the conntry generally. But the adoption of properly 
verified weights of the new description in the chief towns must before long lead 
to the adoption of similar weights in the ru:ral districts, from which the sup-
plies of produce came which formed the articles of trade in, the toWDF. 
It was only by 80 gradual cho.nge extending over a long period of time thnt 
ultimate success could be obtained in the sub~titution of a. uriiform system of 
wcights in place of the infinite variety of existing local weights. They 
must begin on a. moderate scale, and by degreos introduce the new system, first 
in the l.n.rgest towns, and afterwa.rds in those of less size, until, eventually, the 

. chief centres of trade had become habituated to it. The process would neces-
sarily be slow, like'that of educo.tion, but the object in view was of great 
social importance, and they must be content to attain it by the only means 
through which it could be· attained. . . 

The Hon'ble lb .. STRACHEY said that Colonel Strachey had explained s() 
fully the objects of the Bill that he only wish~ to make a very few remarks on 
the subject. The reasons which led the Government of India to the determination 
to adopt the conclusions which the Bill was intended to CD..r'fY out had been be-
fore the publio for more than a year, and he believed that he might safely say 

. tlmt they had. been generally accepted by all the more intelligent classes of the 
community as the best which, under the circumstances, were possible. There 
WIl8, however, one point on which there had been a good denI of misconception. 
and although the. matter had been referred to by Colonel Strachey, MR. 
STRACHEY would like to say 80 few words regarding it. There had been a not UD-

common impression that, in determining to adopt thc kilogmmmo of the metrir.: 
system as the unit of our new system of weights for British India, the Govern-
ment was to some extent influenced by considerations of 80 theoretical na.ture, 
and that it chose that unit because it believed it to be theoretically and scienti-
fically the best. This he would venture to say was n complete error. ~'110 

. b 



", ' , ..•• ,,!., .... 
•• ,~.y,. ,;>: .• p, ...... , 

136 
• \ I:· ( ..... ' ," OJ' .'. " 

.'" ,.. ~ ,.. ... ,. ,... ~ ,~",. ~ ..... ~ . .I{~,\,""\";., , •. - ,~ .• ,- . 'f 'ViI' ••• " r ..... '·.·· '" ~ " .... ,--- •• ' _ 

',' 

Government . did not choose the' kilogram 'as the new standard ot weight on 
, ,any.~uc~ gr~~~, ~~ .. ~~~~~~ .. p~n,dis~~tly ~d .~! .. ~~ed in ~~e 

papers which had long been before the publio and the Council. 'The Gove1'Il.ment 
~~~!y~y'~~~,,9~!~~~, §~~~l~~ ,~~~~g ~~d in the series of valuable 
l'~papers whiobhad led 80 patly to the settlement ot this question, that all itand. 
:-:'ardS 'ofw-eight and'JD:e8Bure'were essentia.llyarbitrnry, and that no existing stand. ltiards .... whether ot.the'meUio"ofanyother system, had really any intrinsio value 
. ". orth~1),;i1:1"The"do~~":nlidopt:ed the kilogram asa standard of weight 
:~fO;JoIuoqth=t!.t~~aao~:b~tBimpil· because it was convinced' that this was 
IJhmt~m~~i~:?;.el6'ht '~hB:~'~t~ould '~'a,<topted In .the interests of 
~he peapl.f ot<India:.~ It '."89 thiS conV1~tion alo~ewhi~ led lIis Excellency'. 
~:'~'mUstrious' predecessor. Lord Lawrenoe, to" the conclusion that we ought to 

go to the metrio system for our stand~ ot weight, and he might safely Bay 
that no man could be found who was less likely than Lord Lawrence to be led. 
away in such a matter as this by purely theoretical considerations. Lord 
Lawrence and his Government and the Seoretary of State, MB. STB.A.OHEY 

would repeat, chose the ki1o~ as the standard of weight, because they were 
convinced that it was the most convenient standard for the people of Indio. 
that could possibly be ohosen, and it was their oonviotion, not only that it 

I, wotdd be the most convenient at some future time. but that it was the most 
convenient at the present moment and for the wants of the present generation. 

'w. ,_~e reasons which led the Government to that conclusion had already been 
fully stated by Colonel Strachey and in the papers before the Oouncil; but 
:MB.. STlLA.CBEY would repeat some of those reasons which seemed to him 

. to have a special importance. . T~ese papers shewed that it had been generally 
admitted in all parts of India, that in the interests of the people the most -
convenient unit of weight which could be adopted was the well known weight call. 
ed the ser. The existing ser varied greatly. but it might be said genem1ly that it 
VariM from 1t to 2} lbs. English. and its average weight might be reokoned at 
2i Ibs. Oonsequently. the Government was led irresistibly to the conclusion that 
the most convenient unit would be a weight of about 211bs. English. The old-
British Indian or Government ser was equal to very little more than 2 lbs. 
That weight. as Colonel Strachey had already explained to the Council. had 
ce~d to have any legal existence. the law on which it was based having been 
repealed, but it never came into common use. One of the main reasons of its 
unpopularity was the fact that it was considerably below the average weight of 
the loCal sers. MB. SrllAclIEY tho.ught (as he had written in a paper now before 

'. the Council) that there could be no question that the general belief of purchasers 
that los8 would be entailed on them by the diminution of the standard. weight 
was not merely a f'ancii'ul b,elief. In realitr, that belief WQS an exprcs!!ion of 
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the well known foot that prices depended, not only on competition, but to a very 
great extent on custom. The Goyernment was thus, as he had said, led to 
the conclusion that, in the interests of the people of India, the most convenient 
$er that could be adopted would be one considerably larger than the old 80. 

cn.lled Government ser, and that it ought to be equal to about 2t lbs. English. 
Now it so happened that, by what he might call a fortunate accident, this was for 
all practicol purposes the precise weight of the kilogram of the metric system, 
and that being so, when the Government adopted the kilogram as the new 
standard, it was adopting as close an equivalent 88 could be found to the average 
ser which had been generally admitted to be the most appropriate unit of weight. 

He would not speak now of the many other conveniences and advnn. 
tllges wllich the Government believed would follow from the adoption 
of the proposed unit for our new system, but he thought the papers before 
the public would convinee every one who took the trouble to study them, that 
the proposals of the Government had been reMIy based on no theoretical 
conclusions, but simply in consideration of the real convenience of the people 
of India. At tho same time, of course, the Government felt that it was an 
immense advantage that, owing to what lie had called the fortunate accident 
that the kilogram was equal to the ser most commonly adopted throughout 
India, we should obtain a standard which would give us the means of placing 
our system of weights in harmony with the system which already prevailed 
in the greater pnrt of the civilized world, and which there could be very little 
doubt would ultimately be adopted by England herself. 

The results of the proposed measure would of course be very slow. The Gov. 
ernment was not so foolish as to suppose that it could force on the people of India, 
suddenly, any new system of weights, nor had the Government the remotest idea 
of attempting anything of the kind. The steps must be extremely gradual, and 
he thought it very probable that the present generation would not see completed 
the reform which they were now commencing. But it might be confidently 
said that every step wisely taken to bring about certainty and uniformity of 
weights and ineasures would be in the highest degree beneficial. The incon. 
venience, and, worse than that, the endless nnd abominable frauds to whieh the 
poorer classes were noW exposed by the confusion and diversity of weights, 
were most lamentable, and he thought, as Colonel Strachey bad observed, 
tha.t it was really wonderful that we should have arrived at the ye:u- 1870 
before any meo.sures ho.d been taken to reform the present state of things. 

The Hon'ble 8m RICHARD TEMPLE said that he approved of the substance 
of tho Bill, and concurred generally in the observations tha.t had been made by 
the Hon'ble mover of the nill, and by the Hon'ble Mr. Strachey; but there 
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was one 'remark: 'whioh. he . wished . to: make.:~ In '. section 2. of the Bill he 
found the words. ci which 'waS' eq:ual to the. kilogram known' in France as the 
. Kilogramme des ArChives," imd; in 'section 8,' there Were 'the words' if which 'is' 

. equ8l to the metre mown in France as the MlStre des'Alohives ... • I Sm RXOBABD 
~~,TIJj(pLl!l Would like' to: C)Uut those' expressions blboth' those sections as' ~urpl~:' 
\-::~:..~lt;~ .. '" .. :'t'·~1\",~ ... I ...... ~.,:f!-n; .. :..,:,~lf:,.~:f".1t ... ,-,;. .... ' ""\}\'" ~', .. ~."". "-: . ',. '. --""', # .' 

\·~age~. -m.d:' not .' necessary for the real purposes of the Bill, and also as bemg 

rJ~~~it~i~i:~~~~o~~~! ~t;!r:C: p:~:~;::!::h~~:!:~ 
1:~~:'ii8,.did~ot';:ttjjamtim(l.~::R~reren:ce to'" standard British weights o.nd 
.•. ;ilt~~~d .. b:qUitw~teiligi~le~\ ~usi:Indi&: f~ed'~ pari 'of the ~ritis~ . 
t:~,!r;;pji;;1J~·~t,~Jie.,.:.~e~and'~e·4ei ~m.etre~w~r:eq~. ~'the8~dai-d w~gbtS ' 
,~:rmd measures of France, that was 1m advantage no doubt, but still, thDot m no' . '~ai; 'primarlIi or' ieoo~dn.rily, directly or indirectly, affected the. object of the 

Bill. As the Hon'ble Mr. Stmchey had correctly observed, the object in 
forming the new ser was not to produce uniformity with the standard on the 
Continent of Europe, but to form a standord whioh would be convenient solely 
for India, which would embody the average standard prevnUing here: that 
being the case, what was the use of inserting any reference to 0. foreign stand-
ard and denomination P They were a British legislo.ture, and why should they 
:g;'t>eyoiid . the British nomenclature. Ho (Bm RXClLULD TElIPLB) presumed 
that other countries did not allude to the British weights and measures. The 
words to which he had referred were foreign to the purposes of the Bill. and .... ~.=n especially unnecessary, inasmuch as the British equivalent of the new 
ser was stated in the Bill with great minuteness and precision. It woald be 
rather confusing than otherwise to add a second and foreign equivalent: the 
Bill would be quite as good, if not better, without these French equivalents, 
and he would therefore suggest the omission of those words. 

The Hon'ble MR. BULL'BN BlUTH said that he desired in one single sen. 
tence to say with what great satisfaction he saw the introduction of the present 
measure: He felt, as a buaineBB-man, that the inconvenien~es of which mention 
had, been niiLde were not merely ideal ones. Even here. in the Presidency town, 
we had different sorts of maunds and sers, and as our transactions extended to 
the Mofussil, the diJIlculties and inconveniences increased. It was not sur. 
prising that there were some objectors to the measure, but he felt convinced 
that, when the measure was matured, even those who now objected would 
accept it as a ~ubstantial reform and substantial convenience to all engaged 
in trade: . 

.. ~ -- Colonel the Hon'ble R. SmA..CDy said that he desired to make a ahort-
explanation in reply to what had fallen from the Hon'ble Bir Richard T~mple. 
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Objection had been taken to the reference, in sections 2 and 8 of the Bill, to 
the standards of weight and measure in France known as the Kilogrnmme des 
Archives and the MHrc des Archives. COLONEL STRACIIEY thought that 
Sir Richard Temple had overlooked what was an essential part of nny system 
or weights and measures, that the only stnndn.rds that could be used were what 
in scientific langunge were termed mate,-ial standards. What was proposed to 
be the basis of the new system of weights for India wns the precise weight of 
that particuln.r piece of metal which was preserved at Paris, and went by the 
name of II Kilogramme des Archives." It must be nothing more and nothing 
less, and in no other way could a. precise definition of the new ser or II kilogram" 
be obtained. It had been ascertained. it was true. some years ago, that two 
pounds and rather more than two-tenths of a pound avoirdupois were equ~ in 
weight to that piece of metal, and a reference had been made to that circum .. 
stance in the Bill. But the fundamental fact was that it was the weight of 
that particular piece of metal which was a kilogram, and the reference to the 
English weights was only explanatory. Subsequen~ weighings of the particular 
kilogrom referred. to might give results slightly differing from those first arrived 
at, and, owing to this, the stated equivalent in English weights might be found 
not to be quite exact. It was an exceedingly difficult task to ascertain. 'l"ith 
complete accuracy the weight of anything. no two operations producing pre-
cisely identical results. Therefore t~e only sllfe and exact plnn was to refer to 
Bome one specifio standard. piece of metal on which to base any system of 
weights. 

The same remarks would apply with respect to tIle metre as a standard of 
length; the metre would be (according to the particula.r standard adopted) the 
dfst4nce between the centres of two studs at the end of a piece of platinum 
or other metal of a. certain definite· length. or between two lines engraved on 
it. That was a metre, nothing more and nothing less. In this way the English 
yard. was defined, and it was the orily way iIi. which any measure could be 
defined. The law simply said that a mass of metal was deposited as the standard. 

-of weight and called the pound, and that a certain bar of metal was deposited as 
the standard of length, the distance between speci1J.ed marks on which was tho 
yard. For these reasons he had thought it necessary to introduce the specifio 
reference to the materiDJ. standards of weight and length kept at Paris. 

Major General the Hon'ble SIR HENRY DURAND said that he did not 
understand the objection raised by Sir Richard Temple to be precisely that to 
which Colon~ Strachey had replied. Sir Richard Temple, as SIR HENBY 
DURAND understood bim, objected to having 110 foreign standard instead of an 
~ng1i!lh one; it did nQt matter whether the English standard WD.8 precisely the 
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'sa.me~a.s the' foreign standard advocated by Oolonel Btrachey or Dot, though 
".",~iJt.was preferable to have it preoisely the saine. "BIB HEN~T DUlLA.ND 
,.quite agreed that it would be of immense commercia.l a.dvantage, lUI well lUI a 
"'~ great simplification in trade transnotions, that the weights should be Ff'cisely 
~'th8"'ii.i:neal those in Use on the Oontinent of Europe; but the objectioJ taken 
'.~~ .. ,,--< standard should be an English standard, and, if he understood his 

!~~~,_I.!~g.}LU~III.\I'··'~~'~~~~ p~tit. ~~ ~is ~1' Suppose a contention arose before 
offl~~~~~~!!!!o.o ... : .. ~.~.,:..-c- ~~~~f)e:,t<?, the,standArd, and it came to a question of re-

_', <: 1!?U I to 'f}Mfy out a referen~ of that IOrt to a foreign 
a foreign capital over which we h8.d no sort of control, and in the 

of a 'war occurring between the two countries, how were you to carry out 
. th;-reference? In the objection raised, there wos a practical conclusion that it 
would be as well to eliminate the worda which had been refemd to, and to 
make the standnrd a practical English standard, although precisel;y the same as 
the French standard. 

. The Hon'ble MR. STEPHEN said that discussions of this kind were better' 
s.uited to the Select Committee to which the Bill would be referred. He would, 
~owever, just make one remark to remove a slight misconception that ap-' 
peared to exist. He presumed that the Government of India would have no' 
objection to hnving 0. standa.rd of the exact weight and keeping it in Oaloutta. 
~ standard was a material thing. and the keeping ot such a standard would 
tend to the convenience and advn.nta~ of the mercantile community. 

, His Excellency the COHlIANDEB.-IN-OIlIl!ll!' srdd that he thought that the 
distinction taken was one of words rather than of substance. As he under-. . 
stood the Bill, they were about to introduce into India a system of weights 
and measures exactly simi1a.r to the system .existing in France for many years. 
It appeared to His Exoellency that, if they went to give an e:x:a.ct definition of 
the system they were about to introduce, they could hardly make the la" 
plainer than by making a reference to the system which th~, were about to 
copy. He could not' understand that there was anything degrading to the 
English law because it had reference to the system of weights and measures ot 
another country, when we were about to copy that system. We could not 
describe that system merely by reference to a certain weight or moo.sure'; what 
we wanted was a practical reference to that which had been accepted scienti-' 
fically as a standard. He could not see that the distinction W3S anything more 
than one of words and not of substance. 

Colonel the Hon'ble R. STB.A.CREY said that the reDULl'k which had tanen~ 
{l:01ll the Hon'blu Mr. Stephen entirely concurred with his own views, and thlit, 
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ill fact, the provisions of section 6 of the Dill entirely met the point that had 
been raised. There were to be provided, for each district in In<lill. for which the 
Government considered it nccessalj' to I,rovido standards, matorial standards 
which would be tho only standards recognizcd in tllat district. ~'ho Bill 
decbrcd how the magnitude of the new stnndll.rds was to be ascertained, but 
it WII.S left entirely to tllo Governor Genefll.l in Council to tD.ke the needful 
steps for providing the stll.ndll.rds, and for sccuring their I)1"oper contormity with 
the description thnt WII.S given of them in sections 2 and 3 of the Bill. Bucll 
stllndnrds baving been l)rovided, no question could arisc l'Cg3J:ding their accu· 
rn.cy under tho Inw. 

The Motion was put and agreed 10. 

'1'he following Select Committee wa.s uallleu ;-

On the Bill to regulate the 'V cights and Mcasurcl:I ot' British Indin-'l'ho 
IIou'hlo Mestu'H. Strll.Chey, St.ephcn, Gordo11 FOl'bell, Cowic, ClwPlllUll, Bullen 
Smith, aud CockCl'cllll.nd. thc Moyer. 

'1'he ConDcil adjourncd to Friday, the 18th March 1870. 

·WHITLEY STOKES, 

SeC!!. to IItc Corti/cit of tllC Goer. Gel/I. 
fol' makill!J Leno8 QIJd Be'!Jltla/iulil/. 

CALCU1'TA, 

TI,e 11th Mtl7'dl 18711. 




